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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

Date cf order:. o b" Ob.· 02 
OA No.226/98 
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Suroer Singh Nirwan s/o Shri Moti Singh 

Babu Lal Yadav s/o Shri Bakht~war Singh 

M.I.Qure~hi e/o Shii Abdulleh 

B.L.Khunteta e/o late Shri Ram Pal 

Sita Ram Gupta s/o B~L.Gupta 

Shri~an Lal Meena s/o Nand Lal Meena 

Zardar'Ahrned s/o Shri Sardar Ahmed 

Srot. Anita Khu~ara w/o·Shrj R.K.Khurana 

Miss Laxroi Mendir~tta D/o late Shri Mool Chand 

Jeevan Raw Khatik_s/o! Kanara~ 

D.S.Sharma s/o ,late Shri Rewarroal Sharma 

~adan Lal N~i s/c Shri Bhcorarnal Nai 

G.P.Meena s/c Shri Nara1n Meena 

Nisar Ahmed s/o Shri Baseer Khan 

S.N.Khandelwal e/c late. Shri.' R.S.Khandelwal 

A.L.Uchania·s/o Shri Panchuram . . . ·, / 

Lekhraj ~harroa s/c Het N~rain Sharma 

Madan lal s/c-Shri Harlal Bunkar 

Mukan6 Mtirari Mathur s/c Shri Ha~i Mchan Mathur 
. / 

Sunc~ Rarr Nawalia s/o Shri late Panna Ram 

Chanda R~rn T~nwar s/o late shri Ram Dayal 

Nanagram Rajcria s/c Shri Bhclaram 

Shriroati Berni Keshwani w/c Shri P.C.Keshwani 
\ . 

~rabhu Narain Verma s/o J~eva ~am 

Ume:·sh' Chane Gupt. a s/ c Shri Ganga ~aha i 

Madan Mchan Sharma s/c Shri Mahadev Prasad 

B.rahrranand Khandelwal E/o Shri G.L.Khc-noelwal 

Workino as. Seni9r Sect i en Supervisors in trfe 

./. 
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9ffice of General Manager, Telecoii' Di:=ctrict,, 

Jaipur, Departmenf of Telecommunications. -

•• Applicants 

Versus 
I 

Union of India through Secretary to the 

Government-
' 

India, Departme-nt of of 

Telecoromunications, ~inietry of Coromunications, 

New Delhi 

The Director General; Department of 

Telecoromunicaticne, Sanchar Bhawan, New Delhi. 

The Chief General Manager · Telecom, Rajasthan 

Circle, Jaipur 

The General Manager, Telecom -bi et ri ct , 

M.I.Raod, Jaipur 

Respondents 

Mr. R.G.Gupta - counsel for the applicants 

Mr. R.L.Agarwal, prexy counsel to Mr. Bhanwar Bagri, 

counsel for the respondents 

CORAM: 

HON'BLE MR. H.O.GUPTA, MEMBER-(ADMINISTRATIVE) 

HON'BLE MR. J.K.KAUSHIK, MEMBER (~UDICIAL) 

0 R D E R 
I 

Per Bon'ble Mr. B.O.GUPTA, Member (Adm]nistratjve) 

'lhe appli:cants are aggriE~ved for not granUng 

the pay scale of Rs. 1640-2900 on the main ground- of 

parity with the etaff working in the Central Secretariat 

Services., In relief, they have prayed for granting them the 

said pay scale w.e.f. l.l.:s-6 with all' consequential 

benefits, on various grounds etated in the OA. 

2. The respondents have - contested this 
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application. 

3. Heard the ·learned counsel fer the parties and 

perused the record. 'l'he applicants herein have submitted 

) 

that they are ~orking as S~nicr Section Supervisors in the 

of f,i ce of the· General Manager, 
. ' 

'I'elecorr ,DJ.strict, Jaipur, 

bepartwent cf Telecowmunicaticne. They have prayPd for 

_direct icns tc the respondents for grant of pay· scale of 

Re. 1640-2900 as tc the Assistants/PAs 

(Stenographers Gr.'C') in the Centtal Secr~t~riat Services 

en the grcuno that duties and respon~ibilitiea cf the pest_ 

cf Section Super vi sore /Heac Clerks are cd most i dent i ca 1 

with those of . AseistantE!/PAs in the Ce-ntral Secretariat 

Services. -They have else relied en the orders of the 

Government ih this reg~r~.-

4. It was submitt~d by thP learne~ counsel f~r the 

'respondents that a case agitat.eo by the similarly situated 

persons_ having_ similar facti: and circumstances and· the 
•' 

reli~~ sought, has already been decid~d by the Tribunal in 

OA No.535/97, Smt~ Lee]a ·Bhatia and ors. v. Union cf India 
fl,_ 

and ore. &e• icleo on 21.5 .• 2002. He prayed that since the 
./ 

said OA has been dismissed, t~is OA may also be djsroissed. 

5. We agree with the. above contention of the 

learned coun~~l .for the respondents and ~ccordingly, this 

OA is also dismiesed w·ith no order as to coste • 

. f~-
(H.O.GUPTA) 

MembEr (Judicial) Member (Administrative) 
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